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[Translation]

Exploration of Oi! and Gas in Orissa

*420. SHRI M RUTYUNJAYA NAYAK: 
Will the Minister of PETROLEUM  AND 
N ATURAL G A S be pleased to state:

(a) the areas in Orissa where the oil and 
gas reserves are being explored by the Oil 
and Natural Gas Commission;

(b) whetherthe latest technology is being 
used by ON GC;

(c) if so, the details thereof; and

(d) the details of the proposed schemes 
to expedite the exploration work during the 
current year with the assistance of foreign 
and Indian companies?

TH E  M IN ISTERO F PERTOLEUM  AND 
NATURAL G AS (SHRI B. SHANKAR- 
ANAND): (a) O N G C  is not carrying out any 
exploration in Orissa. However Oil India 
Limited in exploring in Orissa offshore.

(b) and (c). Do not arise.

(d) 5 blocks, i.e. 3 offshore and 2 on­
shore, in Mahanadi Basin have been offered 
in the Fourth Roundof Bidding for oil and gas 
exploration.

Shifting of some minerals from control 
of slates

*421. SHRI GIRDHARILAL BHAR- 
GAVA: Will the Minister of MINES be pleased 
testate:

(a) whether the Union Government 
sought the opinion of the State Govern­
ments for shifting some of the minerals from 
the control of the States;

proposed to be removed from the control of 
the States;

(c) whetherthe Union Government have 
since received the opinions of various State 
Governments;

(d) if so, the reaction of the Union Gov­
ernment thereto particularly in the case of 
Rajasthan;

(e) whether the Union Government 
propose to make amendment in the MMR&D 
Act, 1957;

(f) if so, the broad details thereof; and

(g) if not, the reasons therefor?

TH E  MINISTER O F  S TA TE  O F TH E  
MINISTRY O F MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). Grant and 
renewal of prospecting licence and mining 
lease for minor minerals are governed by the 
Minor Mineral Concession Rules of respec­
tive State Governments whereas grant and 
renewal of prospecting licence and mining 
lease for minerals other than minor minerals 
are governed by Mineral Concession Rules, 
1960, both formulated under the Mines and 
Minerals (Regulations and Development) Act, 
1957. There is a proposal to amend the 
Mines and Minerals (Regulation and Devel­
opment) Act in order to exclude building 
stones except those used locally in an unpo­
lished state for house building and other 
purposes from the purview of minor miner­
als. After such an amendment is carried out 
the Mineral Concession Rules will be appli­
cable for grant and renewal of prospecting 
licence/mining lease in respect of such 
minerals.

The opinion of the State Governments 
and Union Territories on the proposed 
amendment has been sought.

(b) rf so, the details of the minerals (c) and (d). While views of some State


